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'5'. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2
! | NEW DELHI
0.A. No. 2376/90
T.A. No. 159
DATE OF DECISION__ 1&\® "
Shri Lal Bahadur ~ Petitioner
Shri C.N. Reddy . Advocate for the Petitioner(s)
: Versus
Unisn ef India & Ors, N Respondent
Shri P.H, Ramshansani Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. P.K. Kertha, Vies Chairman(3)
B.N. Dheundiyal, Member(A)

The Hon’ble Mr.

Whether Reporters of local papers may be allowed to see the Ju,dgement ? ‘J K

1
2. To be referred to the Reporter or not ? <)<}

3. Whether their Lordships wish to see the fair cbpy of the Judgement 7!\! |
4

Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEMENT

{(ef the Beneh daliveres
by Hen'ble Member Shri B.N. Dhsundiyal)

This OA has been filed by Shri Lal Bshasur, whe
werked as a Casual Labsurer in the Directorate General
of All India Radie, Neuw Delhi during the ysar 1989-90,
chal%;nging tho terminatien ef his services under eral

erderfon 08,10,1990,

2, Acesrding te the applicant, he was engaged as
Cagual Labeurer in the All India Radis in tuse spells:
tha first sne frem 01.12;1989 te 28.02,1990 and the
secend sne frem Mareh 1990 te Octeber 1990, He was
werking as a Peon in the Cemputer Centre, P&D Unit,
Akashvani Bhawan, New Delhi,lani was besing paie at

the rate eof Rs,28,80 per day, As per the temperary

.pass issued by the respendsnts, he was ts werk

b




atlsast upte 11,12,1990., Hewevar, his servicss
ucrc'tnrminéted en 08.15.1990{ On 20.11.1990,
an interim Qrdor was passed by this Tribunal te
the effesct that the respendents shall censider
engaging the applisant as Casual Labsurer, if
vacencies are available, in prefersnce te his
juniers and eutsiders, The applicant filed an
N.P.No.105/9i en 08,01.,1991, alleging that in
vislatien ef the erder ef Tribunal, ene Shri,
Rajiv Kumar had been engaged as Casual Labeurer

wee.f, 17,12,1990,
o 5.

wvas engaged against previsien sf labsur mads in the

The respendents have stated that the applisant

sanstiened Detailed Technical Estimate Ne,.98/89 en
muster rell and werked in the E,D,F, Cell of
Direster General, All India Radie frem 01.12.1989
te 30,06,1990 with certain bresks, He was engaged
far 24 days in 1989 and 141 days in the year 1990,
The applicant did %ot Tepert fer duty after 30.6,90,
The visiter passes issued te him cannet bas uses te
@ . presve his engagsmsnt, On 12,09,1990, he had a pass
issusd te him, sheusd his face, but he Wid net werk
thesugh ssme preject werk was available en thst day,
They have alse stated that ne eutsider, Jjunier te
the applicant has besn engaged and the sppsintment
of Shri Rajiv Kumar en 17,12.1990 was sgainst a
vacancy ef G-werél Aasistant,»which required different

qualificatiens and baslenged te a different categery,

4, e have gene thr.ﬁgh the recerds of the cass

and have heard the learned csunsel fer heth the partiss,
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The applicant has net werked faor 206 says in tus
censeCutive ysars se aé te claim regularisatim
of his services in a Gfoup ‘D' pest in accersance
with the relsvant instructisns issues by the
'anartment of Persennel, The plea that a fresh
recruit wes engaged as Casual Labeurer has nst
besan substantiated by him, In the circumstances,
the snly relisf te which he is entitled to is
-that, if any vacaney exists, hs sheuld be sngsnesd
as Casual Labsurer in preference te eutsiesrs,
e, therefsre, dispesse of the applicatisn with
the diractipn'that the respendents shall censidsc
engaging the apﬁlicaht fer empleyment as Casual
Labaourer in profefenca te parsens with lesser
l=ngth ef ssrvice and oufsidars. Th; interim srder

passed sn 20,11,1990 is hareby made absslute,

5. Thpra will be ne erder as ts cests,
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{B.N, DHDUNDIYF(L)if)ai’] bl (P.K. KARTHA)
MEMBER(A) VICE CHAIRMAN{I}



